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(Shri S.P.Mukerji, Vice Chairmaq)
In thig applicgtian, the applicant who haé beeq
selacted as Casual N;?doqr in 1979 has prayed for:
reappointmanﬁ) According to him, he worked as a

~

_Casual Mazdoor intermittently in 1979 but thereafter;ﬁ»- &
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lead "wandering life sesking employment"™. His representa-
tion dafad 23.12.1987 sesking resmployment was rejected
on 18.2,1988. According to the respondsnts, thdugh ha.

-was selected in 1979, the applicant did not turn up for

work at any time. A notice was sent to him on 17.2.1984
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for not attending work, warning him in casa no reply is

. b |
received, his name would be removed from the seslect list
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,uithout Purther notice. Since he did not turn up for

work and the registered letter was not returnsd, his
name stood removed from the select list of the approved

ma zdoors.

2. Haviag he;rd the learnsd counsel for both the
parties and gone through the documents, we closé this
application with the direction that.tha applicant may
filéva represantation for reémploymeéf within a period

of one month from today and we dirsct the respondents to

‘consider his representation, in accordance with law and

6
give him necessary reliefs thrqugh smployment or otherwise.

Since the learnad counsel Por the appiicant indicatss
that his representation should be considsred on humanitérian
and compassionate grounds, we have no hesitation in

commandihg this approach to ths respondents.
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